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O.A. NO.809 of 1997.

1. Sri ;jubhas Chandra Yadav slo :iri Nand Lal Yadav rlo

ViII a9 e and P. O. Ch ak Lal Chandra, District AZamgarh.

• • • •• Appl i cant.

Counsel for appl deant : $ri ~.K. Verma.

Versus

1. Girish Chandra Yadav slo :>heo Kumar Yadav, Village &

P. O. Chak Lal Chandra, District Azang arh.

2. Empl. oyment Exchang e throug hits Yoj na Adhd kar-i., Azang arh ,

3. Inspector of Post Offices, Eastern $Ub-Uivision, Azamgarh

4. Post Master, Post Office, Chak Lal Chandra, Azamgarh.

5. Union of India throu:J h Secretary Postal and Tel eg raph

Department, New uelhi.

• •••• rleSpondents.

Counsel for respondents: Sri K.P. ~ingh.

SL!i..u~ (OnAL)

BY HeN. -lh. .j. lJi.\y AL, 'M.

This appl ication has been filed for setting

aSide the appointment letter dated 9.7.97 of 1 espondent

No.1. The applicant al s o seeks direction to the reSpon-

dents to hold the selection again and consider the

candidature of the appl Lcarrt ,

2. The cas e of the appl i cant is that t he post of

Extra Departmental Mail - unner in the post office Chakt---
Lal Chandra, Az.amgarh fell 'f acant on r-et i.z an errt of the

Extra iJepar-e-;nental [,lail nunner Sri Surner Yadav on 19.5.97.

The names for filling up the post were requisitioned by

the respondents from employment exchange. The applicant

cl aams that he had also got registration on 17.9.91 and

his Ll.egistration No; in Employment was 7801 of 91. He

~.



: 2 :

claims that the employment exchanqe submitted the names

of persons who were registered after him. I-Iemade a

representation to the Inspector of Post Office, Eastern

Div Ls ron, Azamgarh, wh.i ch was not cons idered.

3. ,/e have heard the Counsel for applicant and

Counsel for hespondent 1\0.2.

4. "e have seen the counter reply filed by the

respondents. The respondents expl a.l.ne d t.aet the app.I icant

was registered under Code No.y,,01.20 vvhile the names

requisitioned were of candidates who had passed 8th standard.

Sinc e the appl Lcarrt ' s name was not reg ist ered under prope r

edu cat Lonal qoded, his nane was not sent by the employment

exchang e.

5. Ie find that Ilespondent No.1 had been appoint ed ,

on 9.7.97 as per the av erments of the applicant. The list "

was sent by the employment exchange on 19.6.97. The

applicant made his first representation on 28.6.97 addressed

to the Inspector, Eastern negion, Azanqar h stating that

the list sent by employment exchange did not contain his

name. He sought cQnsideration of his name by sending

eno the r repreS entation along with certif icat es on 3.7.97.
~

~pliedde do not find that the applicant had
l- ~~l\e..J- ,l..-

against )1..e.quisition or ~ Awithin tirne for submission of

names against specific requisition made by the respondents.

6.

The sole ground that hiS riane was not considered by the

'employment exchange although he was eligible, does not

entitle him to the relief sought in the O.A. The O.A.

is, therefore, dismissed. No order as to costs.

~
A.M.


